251  Bills returned by
R.S.

[SECRETARY)
Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth™ the word **Twenty-first™

be substituted.
Clause 1
2. That at pag: 1, line 4, for the figurc
“1969" the figure “1970" b=
substituted,

I am, thercfore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of
the Lok Sabha to the said amendments
be communicated to th's House.”

(@) “1 am directed to inform the Lok
Sabha that the Tea (Amendment)
Bill, 1969, which was possed by the
Lok Sabha at its sitting held on the
2nd Dzacamber, 1969, has been passed
by the Rajya Sabha at itssitting held
on the 7th May, 1970, with the
following amendments:—

Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth” the word “Twenly-firsi™
be substitured.

Clause 1

2. "Phat at page: 1, line 3, for the figure
“1969" the figure * 1970 be substi-
tuted.

T am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Proczdure and
Conduct of Business in the Rojya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House,”

BILLS AS RETURNED BY RAJYA
SABHA WITH AMENDMENTS
SECRETARY : Sir, 1 beg to lay on the
Table of the House the following Bills which
have been returned by Rajya Sabha with
amendments :—
(1) The Central Silk Board (Amcndment)
Bill, 1969,
(2) The Tea (Amendment) Bill, 1969,

MAY 11, 1970

Communal Disturbances 352
in Maharashtra (sr)

13.10 hrs.

STATEMENT RE: COMMUNAL DIS-
TURBANCES IN MAHARASHTRA
MR. SPEAKER : Now, the hon.

Home Minister,

SHRI J.H. PATEL (Shimoga) : Ona
point of order..... .

I_\-!R. SPEAKER : There cannot be any
point of order now. There is nothing before
the House now. The Home Minister is
guing 1o make a statement under item 7-A.
) SHRI J. H. PATEL : My point of order
is this,

MR. SPEAKER : [ am not going lo
allow him. There is nothing on which he
can raise a point of order.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): It is with a
deep sense of sorrow that | have to report. .

SHRI J. H. PATEL : My point of order
is this, When the right of a Member or the
privilege of a Member is affected, it must be
brought to the notice of the Speaker and
it must bz brought before the House. . .. ..

MR. SPEAKER : If hc had listcned
to me, he would not have risen. 1 said
I am examining this. I have asked the
Home Minister to make the statement and
after getting it, Tam examining it.

SHRI1 J. H. PATEL : Meanwhile, before
he makes it, 1 would like to bring somethnig
to his notice which would facilitate
his work.

MR. SPEAKER: He
down.
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will please sit



